
NOTIFICATION

The 23rd February, 2024.

No.LB.55/LA/2024/2. - The Meghalaya State Investment Promotion and Facilitation

Bill, 2024  introduced in the Meghalaya Legislative Assembly on the 23rd February,

2024, together with the Statement of Objects and Reasons is published under Rule 71

of the Rules of Procedure and Conduct of Business in the Meghalaya Legislative

Assembly for general information.
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STATEMENT OF OBJECT AND REASONS

The collaboration between the Department for Promotion of Industry and Internal Trade (DPI IT) and the

Indian States, has played a pivotal role in enhancing the Ease of Doing Business (EoDB) landscape across the

nation. Meghalaya, though initially at a lower rank, has made substantial progress, earning recognition as an

“Emerging Business Ecosystem” in the 2020 Business Reform Action Plan by DPI IT- an acknowledgement that

is a testament to the state’s dedicated commitment to creating a favorable business environment.

The Government of India has prioritized promotion of businesses in the country through the Ease of Doing

Business (EoDB) initiative which has now streamlined administrative processes, consolidating multifaceted initiatives

to promote investments and businesses. As part of this initiative, all States are required to take up reforms as per

the State Reforms Action Plan 2020. Reform 6 of this Action Plan require States to establish an Investors Facilitation

Center/ Investment Promotion Agency through a legislation for investment promotion, industrial facilitation, regulatory

reforms and obtaining user feedback.

Moreover, the State Government also endeavor to create a framework to streamline administrative process

for onboarding investments and thereby consolidating multifaceted initiatives under a single platform. This will

boost investor confidence, foster a business-friendly climate, and augment the ease of living for citizens of the

State through timely and digitalized services.

Hence, the Meghalaya State Investment Promotion & Facilitation Bill (MSIPF), 2024 is placed in the

Budget Session of the Meghalaya Legislative Assembly 2024 for consideration.

CONRAD K. SANGMA,

Chief Minister

In-charge Planning Investment Promotion and

Sustainable Development Department.

ANDREW SIMONS,

Commissioner and Secretary,

Meghalaya Legislative Assembly.

FINANCIAL MEMORANDUM

a) Clause 36 of the Bill seeks to form a Budget in respect of the financial year next ensuing, showing the

estimated receipts and expenditures of the Invest Meghalaya Authority in such form, as may be prescribed.

The Invest Meghalaya Authority shall, subject to any modifications and revisions, as it may decide, approve

the budget submitted under Clause 36 sub-section (1).

b) The budget is sought from the State Government which may involve recurring expenditure of an amount for

which the services are being used for the purpose of creation, implementation, continuous updation and

related operations of the Unified Investment  Portal  and  allied  investment facilitation  activities in the  State

of Meghalaya.
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PART-IIA 
GOVERNMENT OF MEGHALAYA 

REVENUE AND DISASTER MANAGEMENT DEPARTMENT 

The 21st February, 2024. 

DECLARATION 

(Under Section - 19 (1) of Act – 30/2013 

No.RDA.53/2017/99. - Whereas it appears to the Government that a total of 2357.34 Sq.m. of land is required 
for setting up of Fire & Emergency Service Station at Mawryngkneng in District East Khasi Hills. 

Therefore, Declaration is made that the plot of land measuring more or less 2357.34 Sq.mt. of standard 
measuring as Mawryngkneng District East Khasi Hills as per detail description below is under acquisition for 
the above said project and is required to be taken by the Government for public purposes:- 

Name of Land Owner: Smti. Syorlin Lawai. 

North : Land of Smti. Binoris Kurkalang & Land of Smti. Syorlin Lawai. 

East : Land of Smti Syorlin Lawai & Land of Church of God. 

South : Land of Smti. Shimtilin Rynjah. 

West : NH-44. 

The Declaration is made under Section 19(1) of Act No. 30/2013 after no claims/objections of persons 
interested as provided U/S 15 of the Act No.30/2013. The number of families likely to be resettled due to Land 
Acquisition is   X   for whom Resettlement has been identified, whose brief description is as followings:- 

Village    X    District     X      Area    X    (in Acres). 

The Map/Plan of the above land may be inspected in the office of the District Collector, East Khasi Hills, on 
any working day. 

M. WAR NONGBRI, 
Secretary to the Govt. of Meghalaya, 

Revenue & Disaster Management Department, 
Shillong. 
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